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LEGISLATIVE ASSEMBLY
NATIONAL CAPITAL TERRITORY OF DELHI
BULLETIN PART-II
(General information relating to legislative & other matters)
Friday; 6 November 2015 / 15 Karthika 1937 (Saka)

No.34

Hon’ble Members are hereby informed that five notices of Private Members’
Resolutions for the sitting of the House to be held on Friday 20 November were received by
the Assembly Secretariat till the last date of receipt i.e 6 November 2015. The following three
resolutions have been selected on the basis of balloting:

SI = Name of the Member Text of Resolution
No.
01  Shri Rajender Pal Gautam “This House resolves that the three Municipal

Corporations be merged into a single corporation
to make them financially viable”

02  Shri Vijender Gupta “This House resolves that the MLA Local Area
Development Fund and Councillors Area
Development Fund be allowed to be used inside
the Co-operative Group Mousing Society complex”

03  Shri Somnath Bharti “This House resolves that the three Municipal
Corporations be dissolved and fresh elections be
held immediately due to the failure of the
Corporations to fulfil the constitutional and
statutory mandate of providing basic civic
amenities to the people of Delhi.”

Prasanna Kumar Suryadevara
Secretary




